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'*ryge* NATIONAL COMPANY

ATTENDANCE SI.IEET OF THE HEARING

BEFORE IJON',BLE SHRI, B. S. V. PRAKASI-I KUMAR, MEMBER (JUDICIAL)

AND

SHRI V, NALLASENAPATHY, MEMBER (TECHNICAL)

Cornpany Appllcation No. : 621 Al 441 / NCLT/MB/2O \ \
Narno of the Company

Date of Hearing

Sectlon of the Companios Act, 1956 : 621A U/s, S'\-4.\ 2,9-

Section of the Companies Act, 2013: 441 U/s. -.--..--.---.--.

Sr. No Name (Capital Lelters) Dosignation Signature

c\ss)al \(\'- <

flnrl{ AJ Pl uD a Artrn.^a ci,-H P r..\Ytrlr

ORDER

c.n. r,ro, fool(zrA/{rrlot zor \
1, The Applicant has filecJ an applicatlon for compolrnding of offonce uncJer section

a?S x'WtBe. of the Companies Act, 1956 or 2013'

2, l-loard and perused the record,

J, Praye r Consldered. Compounding is pernrltted subiect to making paymont of

Rs. payable by each defaulter. Aftor compliance, put up the case for

Final Order

\-r/
B. S .V. PRAKASH KUMAR

MEMBER (JUDICIAL)

V. NALLASENAPATHY
MEMBER (TECHNICAL)

Dated uli" eQ',ir\ . 2o ta


